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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; HYDERABAD BENCH

AT HYDERABAD

PR.353/96 dated : 25~3-96

Between
1. Ramaswany : Applicant

and

A+ Chief General Manager
delecommunications, AP Circle
Hyderabad 500001

2, Mr, mallikar jun

Sports Inspector

attached to the Secretary
APTRSCB, o/oc CGM (Telecom)

AP Circle, Hyderabad 1 Respandents

an

Y. Vijaya Shankar, Advocate

Counsel for the applicant

Counsel for the respondents : N.R, Devaraj, Sr. CGSC
0A.32/96 ] |

Between

S.A. Basha : : Applicant
and ‘ -
1..Chief General Manager _ ) -

2. Divnl, Engr,(0RC) Cantral

Hyderabad Telecm District, ani' ) J

Secretary, APTRSCB, o/o, CGM (Telacom) ' j

3, Mmallikahjun, S |
Sports Inspeotor (R=-2 offlce)

4. T. mallaiah | : o -
Sports InSpector (R-Z uPche) S SRR |

5., 1. Ramasuamy :
Sports Inspector (R-2 office) : Respondents |

Counsel for the applioant : T. Lakshminarayana, Advocatp

URY Gurupadam, for R-3, "
V. Venkatsawara Rao For R—hl
~ Y. Vijayashankar for R-5

K. Ramuld, Addl. CGSC

e

Counsel f or the mespondents

..contd.w
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OA .294 /96.

Betugen

T. Mallsiah . . + Applicant

and

1.' Asstant Director EBeneral (TE)
Dept. of Telecommunications,
Min, of Telecommunications

Min, of Communications

Sanchar Bhauan

New Delhi

2. The Chief General Manager
(Telecommunications)
AP Circle, Hyderabad

3., The Secretary

dndhra Pradesh Telecom Regional

0/0 CGM Teliscoh, mend. _

Hvderabad- ¢ Respongenwa

Counsel for the applicam ; L
- -

N.R. Devaraj, &r, CGSC

"= =remnndents
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.. HON, Mr. JUSTICE W.G. CHAUDHARI, VICE,CHAIRMAN

H UN. MR H mAvcivwm. ..

ST A .
A O’nM -_.,\_..,. e

il
i
,
i
i ‘
1
4 !

R S R PTY nr‘.‘.J :

; e

.




SN
0A.353/96
DA.32/96
OA.294/96
Judgement

( As per Hon, Mr, H. Rajendra Prasad, Member (Admn.) )

It is submitted by the learned counsels for the
respondents, Sri N,R, Devaraj (in OA.353/96 and 0A.294/96)
and Ms, Shyama (in DA,32/96), on instructions from CGM,
Telecom, Hyderabad, that they wish to revisw the impugned
order in consultation with the Department of Telecommuni-

cation, The respondents, therefore, wish top withdraw the

i d ated 22-2- .

impugned order dated 22-2-1996 Jb@ﬁcthL 3 gl

2. Sri Gurupadam, learned counsel for i in,{ﬁﬁ-
Chif

3. TheAGeneral Manager, Telecommunications, Hyderabad_g;

L |

P2 memmitted to withdraw the impugned
order, as prayed for by him, It is now directed that tne

position, as it existed on 25-2-19%6, i.e. a day prior to
the admissiocn of 0A.32/96, shall be restored and shall
continue to operate until a final decision is taken by the
respondents in the matter.

-

‘T "m~-ifiad that the impugned order in 0A.32/96
viz, order No,TA/RSCB/Staff/94-95/16 dated 12-7-19Ys, wnicn

was challenged in the said OA.,has since merged in the

impugned order in the other cases. Hence the positiaon as
ON £o=c— 1w wivm e _ .

P el mbmed
5. It is further clarified that the respondents are whol
free to examine the entire issueZafresh in consultation

with their superior authorities and take a comprehensive

L] .2.

%
1

el v




. bR

w ™

H

view and a judicious dascision in the matter. H
6. The letter of the CGM, Telecommunications, along- u
with the enclosure containing thewritten instructions,

or oduced by the learned counsel for the respondents and H

referred to above is taken on record, It is directed
that the copy of the same shall be kept separately on
the record of each of the aforesaid OAs.

7. The OAs are disposed of at the adﬁission stage,

All Interim orders pass in any of thes above 0OAs stand

vacated, /
. DN W

(H. Rajer@gj/ prasad) (M.G. Chaudhari)‘“’
Member “Kdmn, } Vice Chairman
25 MAR 9.
Dictated in the Open Court ’ TTh
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